IN THE .CENTPAL ADMINIZSTRATIVE TRIEUIIAL, JAIPUR BENCH, JAIFPUR,
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0.A.No.651/93 _ Date of ovder: 3.4.1¢

Raj Kumav Sharma : Applicant

None prezent for the applicant

Mr.Manish Bhandari ' : Coun
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CORAM:

Hon'ble Mr.Sopal rishna, Vice Chairman

Hon'kle Mr.O.P.Skarma, Administrative Member.
FPEF HOMN'ELE MP .GOPAL TUPISHMA, VICE CHAIRMAN.

Applicant Faj Pumar Shavma has zought a divection to
the respondsnts in this application under Zec.l9 of the

Adminisktvative Tribunals Act, 1935 (for zshort the Act), to
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£ the applicdant iz that his father Shri Ram
Vishors Sharmza, died on 19.12,1972 while serving as a Khallasi
in substantive capacity wvnder the |

Vota. Hiz wmother 2xpived on 26.7.1965. Sh: has predeczased her

yvears and 6 yzars redpectively. Thevzaftsr the Additicnal

District Judge, Gangapur City, had appoincsd Shri Radhey

Shyvam, a brothsr of thes applicant's father as ithe Guardian of
the spplicant and hisz sistevr, to lockafter their person and

CQD%LH? vp any smployment znd the zon/dauvghtzr isyminor the case may



1)

be kept pending t€ill thsy attain majeority. The applicant
appli=d for q[pn1utm~n| on compassiconate grounds on 12.7.1928

but the same was rejzcted vide letter daced 12.3.1983 veferrsd
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to in Annx.Al dated 12.2.90. The impugnsd ovder at Annz.A
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dated 12.3.15%%0 iz barrzd by limitation since it was prezsnted

on 17.11.93, much beyond the period of limitation prescribed

is also stated that thse applicant vegquestzd £for grant of

Ccompassiconate appointmeni when he was akout 21 yeava of age

The applicant had attained the ags of
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applicant for the exitension of the z2aid hkensfit was rightly
rejected by th: administration.
4. llene i3 present for the applicant. We have heard the

and have perused the
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5. There iz no averment in the kbody of the 0.2 o the
effect that the family was in nesd of azziztancs: in the =vent
of thzrs being no bread winnzr for it. T
.. - », ’ . - 3 a r 3 .

the efizct that the family was in faci/indigsent clvcumstances.

Cn the contrzry, the applicant himazlf hasz stzaicz2d that aftsv

e¢r and the properiy left behind by the
dzoeazzd govarnment dsvvant. The only ground which can justify
compassionate appointment could ke the indigent condition of

1ily. There is no such pleading on the rzacord. Tha

JAH applicant ‘e wequest was rajsctsd on 12.2.1932 as avidenced by



the impugned ovrder 2anx.Al Jdated 12.3.90.

s C a o , -
assumzd that it was rvrejzcted by communication Jdated 12.3.90,

the present application having been filed on 17.11.93, after a
period of more than rthrez-and-a-half yearzs iz cleavly barred
itation. This application is, thereicore, dizmiszed as

eing devoid of meric and as

o

lzo being harved by limitation.

No corder as to costs.
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(0.P.SiaTma ) , (Gopal ﬁglshna)

Member (Adm. ) Vice Chairman.




